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MADHYA PRADESH ORDINANCE
NO.|| OF 2018
THE MADHYA PRADESH GOODS AND SERVICES TAX (AMENDMENT)
ORDINANCE, 2018

First' published in the "Madhya Pradesh Gazotte (Extra-ordinary)", dated the 26" November, 2018.

Promulgated by the Governor of Madhya Pradesh in the sixty-ninth year of the
3 ‘Repubhc of India. - ‘
| An Ordinance further to-amend the Madhya Pradesh Goods and Servxces Tax Act,
2017 (No. 19 of 2017). R
| - Whereas the State Legislature is not in session and the ,Gov_ernof of Madhya Pradesh
is satisfied that circumstances exist which render it necessary for him to take imrnediate
action; \ |
Now, therefore, in exercise of the powers conferred by clause (1) of article 213 of the

Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the

folloWing Ordinance:-
EShort title and 1. (1) This Ordinance may be called the Madhya Pradesh Goods
| commencement . and Services Tax (Amendment) Ordmance, 2018.

(2) Saveas otherwxse prov1ded the prov1sxons of thls Ordinance
shall come mto force on such date as the State Govemment

may, by notification in the official Gagzette, appoint:

Provided that different dates may. be appointed for
different provisions of the Ordinance and any reference in

any such provision to the commencement of this Ordinance

shall be construed as a reference to the coming into force of

that provision.
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‘Madhya Pradesh 2.

Act No. 19 of 2017.
to be temporarily

amended.

Amendment of 3.

section 2.

During the period of operation of this Ordinance, the Madhya

Pradesh Goods and Services Tax Act, 2017 (No. 19 of 2017)

(hereinafter referred to as the principal Act), shall have effect

‘subject to the amendments specified in section 3 to section 39.

In section 2 of the principal Act-

(2)

®

©

@
()

®

in clause (4), for the words “the Appellate Authority
and the Appellate Tribunal”, the words, bracket and
ﬁgures “the Appellate Authority, . the Appellate'

" Tribunal and the 'Authority referred to in sub-section

(2) of section 171” shall be substituted;
in clause (16) for the words “Central Board of Exmse

| and Customs”, the words “Central Board of Ind1rect
| Taxes and Customs” shall be substltuted

in clause (17), for sub-clause (h), the followmg sub-

clause shall be substltuted namely —

“(h) activities of a race club mcludmg by way of ,
totalisator or a hcense to book maker or activities of a

licensed book maker in such club; and”;
clause (18) shall be omitted; |

with effect from the 1st day of July, 2017 clause (21)

shall be deemed to have been omitted;

with effect from the 1st day of July., 2017 clauses (22)
to (111) shall be deemed to have been renumbered as

clauses (21) to (110) respectively;
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(g) in clause (35) as so renumbered, for the word, bracket
and letter “clause (c)”, the word, bracket and letter

- “clause (b)” shall be substituted;

(h) in clause (69) so renumbered, in sub-clause (), after
the word and figure “article 3717, the words, figure
and letter “and article 371J” shall be inserted; |

(i) in clause (102) so renumbered, | the folloWing

Explanation shall be inserted, namely:—

‘‘Explanation.—For the removal of doubts, it is

hereby clarified that the expression “services” includes

facilitating or arranging transactions in securities;’’;
(G)  with effect from the: 1st.day of July, 2017 after clause

(110) so renumbered, the followihg clause shall be

deemed to have been inserted, namely:-

“(111) “the Central Goods and Services Tax Act,
2017’ means the Central Goods and Services Tax Act,
2017 (No. 12 0of 2017);”.

Amendment of 4. For the marginal heading of section 6 of the principal Act, the

section 6. e following marginal heading shall be substituted, namely:-
“Authorisation of ‘officers of central tax as proper officer in
certam cm:umstances

Amendmentof 5. In sectlon 7 of the prmc1pal Act w1th effect from the lst day of

section 7. : July, 2017,-

(a) in sub-section (1), —

@) in clause .(b),_ after the words “or furtherance of

business;”, the word “and” shall be inserted and
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shall always be deemed to have been inserted;

(i) in clause (c), after the words “a corlsideration”, the
word “and shall be omitted and shall always be

deemed to have been omitted;

(iii) clause (d) shall be omitted and shall alWays be

deemed to have been omitted;

(b) after sub-section (1), the following sub-section shall be
inserted and shall always be deemed to have been inserted, .
namely:—. - .

~ “(1A) Where certain activities or transactions constitute a
supply in accordance with the prov181ons of sub-section (1),
they shall be treated erther as supply of goods or supply of
services as referred to in Schedule IL>”;

(¢) in sub-sectlon (3), for the words, brackets and ﬁgures ‘sub-
sections (l) and (2)”, the words, brackets, figures and letter

- “sub-sections (1), (1A) and (2)” shall be substituted. -
Aniendment of 6. In section 9 of the principal Act, for sub-sectiorl (4), the follovring

section 9. sub-section shall be substituted, namely:— -

~ “(4) The Government may, on_the recommendations. of .th_‘e
Council, by notification, specify a class of registered persons
who shall, in respect of supply of specified categories of
goods or services or both received from an unregisterec
supplier, pay the tax on reverse charge basis’as the récipiem
of such supply of goods or services or both, and all the

_ provisions of this Act shall v
apply to such recipient as if he is the person hable for paymg the

 tax in relation to such supply of goods or services or both.”.



1252 (28)

qeyey TN9d, feAi® 26 TR 2018

-Amendment of

section 10.

Amendment of

section 12

7. In section 10 of the principal Act,—

8.

| (a) in sub-section (1) —

@

(ii)

for the words “in lieu of the tax payable by him, an
amount calculated at such rate”, the words,
brackets and figures “in lieu of the tax payéble by
him under sub-section (1) of section 9, an amount
of tax calculated at such rate” shall be substi;uted;

in the existing proviso, for the words “one crore

~ rupees”, the words “one crore and fifty lakh

(i)

rupees” shall be substituted;
after the existing proviso, the following proviso

shall be inserted, namely:—

“Provided further that a person who opts‘to pay

tax under clause (a) or clause (b) or clause (c) may

supply services (other than fhosq ré_ferred to in

~ clause (b) of paragraph 6 of Schedule II), of value

not exceeding ten per cent of turnover in a State in

‘the preceding financial year or five lakh -rupees,

whichever is higher.”;

(b) in sub-section (2), for clause (a), the following clause shall

be substituted, namely:—

“(a) save as provided in sub-section (1), he is not engaged' in

the supply of services;”.

In section 12 of the principal Act, in sub-section (2), in clause (a),

the words, bracket and figure “sub-section (1) of” shall be

~ omitted.



B

Tqeqyey Ue9d, f&ied 26 o) 2018 1252 (29)

‘Amendmentof - 9. In section 13 of the principal Act, in sub-section (2), the words,

section 13 brackets and figure “sub-section (2) of’ occurring at both the
places, shall be omitted. o o
Amendment of 10. In section 16 of the principal Act, in sub-section (2),—

section 16

(a) in clause (b), for the Explanation, the following Explanation
shall be substituted, namely:—
“Explanation.—For the purposes of this clause, it shall be
deemed that the reglstered person has recelved the goods or,
' as the case may be, services— ' |
| (i) where the goods are delivered by the suppher to a
recipient or any other person on the direction of
such registered person, whether acting as an agent
~ or otherwise, before or during movement of goods,
either by way of transfer of documents of title to
goods or otherwise;
(i) = where the services are provided by the suppller to
-~ any person on the direction of and on account of
such reglstered person.”
(b) in clause (c), for the word and ﬁgure “section 41” “the
words, figures and letter “section 41 or section 43A” shall
v . be substituted.
Amendment of ‘11. Insection 17 of the principal Act,—

~section 17.

(@) in sub-section (3), the following Explanation shall be

inserted, namely:—
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(b)

“Explénation.;—For the purposes of this sub-section, the
expression ‘‘value of exémpt. supply’’ shall not include the
value of activities or transactions specified in Schedule III,
except those specified in paragraph 5 of the said Schedule.’;
in sub-section (5), for clauses (a) and (b), the following
clauses shall be substituted, namely:—

“(a) motor vehicles for transportation of persons
having approved seating capacity of not more than
thirteen persons (including the driver), except
when they are used for makmg the following

-~ taxable supplies, namely:—
(A) further supply of such motor vehicles; or

(B) transportatlon of passengers, or

_(C) imparting trammg on driving such motor
vehicles;

(aa)  vessels and aircraft except when they are used—

(i) for making the following taxable supplies,
“namely:—
-(A) further supply of such vessels or aircraft;
or ’

. (B) transportation of passengers; or

(C) imparting tralmng on navigating such
vessels; or

- (D) imparting training on flying such aircraft;

(ii) for transportation of goods;
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(ab)

(b)

services of general insurance, servicing, repair and

maintenance in so far as they relate to motor

vehicles, vessels or aircraft referred to in clause (a)

or clause (aa):
| Provided that the input tax credit in respect of
such services shall be available— ‘
(i) where the motor vehicles, vessels or
aircraft referred to in clause (a) or clause
(aa) are used for the purpose specified
therein; S
(ii) where received by ‘a ‘taxable person
. engaged— .
(D in the manufacture of such motor

vehicles, vessels or aircraft; or ...

(§1)) in the supply of general insurance
services in respect of such motor
| vehicles, ves'sels.or aircraft insured

by hlm, | o

the‘ following supply of goods or services or both—

food and beverages, outdoor catering, beauty
treatment, health services, cosmetic and plastic
surgery, leasing, renting or hiring of motor
vehicles, vessels or aircraﬁ'referfed to in clause (a)
or clause (aa) except when used for the purstes _
specified therein, life insurance and healfh

insurance:
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Amendmentof ~~ 12.
section 20.

Amendmentof  13.

section 22.

(i)

(iii)

Provided that the input tax credit in
respect of such goods or services or both
shall be available where an inward supply
of such goods or services or both is used

by a registered person for making an

~outward taxable supply of the same

category of goods or services or iboth' or
as an element of a taxable composite or

mixed supply;

" membership of a clﬁb, health and fitness

centre; and

travel benefits extended to employees on

. vacation such as leave or home travel

concession:

Provided that the input tax credit in

respect of such goods or services or both

shall be available, where it is obligatory
for an employer to provide the same to its

employees under any law for the time

- being in force.”.
~In section 20 of the principal Act, in the Explanation, in clause
(c), for the words and figure “under entry 84,”, the words, figures
and letter “under entries 84 and 92A” shall be substituted.
In section 22 of the principal Act,— | |

(a) in sub-section (1), after the proviso, the following proviso

shall be inserted, namely:—
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“Provided further that the Government may, at the
request of a special category State and on the
recommendations of the Council, enhance the aggregate
turnover referred to in the first proviso from ten lakh rupees
to such amount, not exceeding twenty lékh rupees and

subject to such conditions and limitations, as may be so

notified.";
- (b) in the Explanation, for clause (iii), the following clause
- shall be substituted, namely:- | '
“(iii) the expression “special category States” shall mean the
States as speciﬁéd in sub-clause (2 of clause (4) of article
279A of the Constitution except the State’ of Jmu and
Kashmir, Arunachal Pradesh, Assam, Himachal Pradesh,

Meghalaya, Sikkim and Uttarakhand.”. _
Amendment of - .. 14. In section 24 of the principal Act, in clause (x), after the words
section 24. “commerce operator”, the words and figure “who is required to

collect tax at source under section 52” shall be inserted.
Amendment of 15. In section 25 of the principal Act,—

section 25.

(a) in sub-section" .( 1), after the existing proviso and before the
Explanatioﬁ, the folloﬁng proviso shall be inserted,
nomelyi— S S ‘

“Provided. further that a person having é unit, as defined

in the Special Economic Zones Act, 2005, in a Special

Economic Zone or being a Special Economi¢ Zone
developer shall have to apply for a separaté registrétion‘, as

~ distinct from his place of business located outside the

Special Economic Zone in the same State.";
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section 29.

Amendment of

section 34.

Amendment of - |

(b)

in sub-section (2), for the existing proyiso, the following
proviso shall be substituted, namely:—

"Provided that a person having multiple places of
business in a State may be granted a separate registration for
each such place of business, subject to such conditions as

may be prescribed.".

16. In section 29 of the principal Act,—

(@)

(b)

©

for the marginal heading, the following marginal heading

shall substituted, namely:-

“Cancellation or suspension of Registration.”;
in sub-section (1), after clause (c), the following proviso
shall be inserted, namely:—

“Provided that during pendency of the proceedings

. relating to cancellation of registration filed by the registered

person, the registration may be suspended for such period
and in such manner as may be prescribed.”; L ‘
in sub-section (2), after the existing proviso, ihe following
proviso shall be inserted, namely:—

“Provided further that during pendency of the
proceedings relating to cancellation of registration, the
proper officer may suspend the registration-for such period

and in such manner as may be prescribed.”.

17. In section 34 of the principal Act,—

(a)

in sub-section (1),—
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Amendment of

section 35.

Amendment of

sectlon 39.

18.

19,

@

(i)

for the words “Where a tax invoice has”, the
words “Where one or more tax invoices have”
shall be substituted; "

for the words “a credit note” the words “one or
more credit notes for supplies made in a financial

year” shall be substituted;

(b) in sub-section (3),-—

)

(i)

for the words “Where a tax mvoxce has”, the
words “Where one or more tax invoices have
shall be substituted; | |
for the- words “a debit note” the words * ‘one or
more debxt notes for supphes made ina ﬁnanmal

year” shall be substituted.

In section 35 of the principal Act, in sub-section (5), the

following proviso shall be inserted, namely —

“ProVided that nothing contained in this sub-section shall

‘apply to any department of the Central Government or a State

Government or a local authority, whose books of account are

subject to audit by the Coihptroller and Auditor-General of India

or an auditor appomted for auditing the accounts of local

authorities under any law for the time being in force.”

In section 39 of the prmcxpal Act,—

(a) in sub-section (1),—

(1) for the words “in such form and manner as may be

prescribed”, the words “in such form, manner and within

such time as may be prescribed” shall be substituted,
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() the words “on or before the twentieth day of the
month succeeding such calendar month or part
thereof ” shall be omitted;

(iii)  the following proviso shall be inserted, namely:é—

“Provided that the Government may, on the

recommendations of the Council notify certain

classes of reglstered persons who shall furmsh

return for every quarter or part thereof, subject to

such condltlons and safeguards as may be
" specxﬁed therem ; ' o

(b) in sub-section (7), the follownié prox'riso' shall be in_serféd,
namely:— | - | "

“provided that the Government may, on the

recommendations of the Council, notify certain classes of
registered persons who shall pay to the Government the tax
due or part thereof as per the return on or before the last date |
on which he is required to furnish such return, subject to
- such conditions and safeguards as may be speciﬁed
therein.”; , |
(¢) in sub-section (9),—
@) for the words "in the return to be furnished for the

month or quarter durmg wh1ch such omission or

incorrect partlculars are no’uced" the words
such form and manner as may be prescribed" shall

be substituted;
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(ii)

for the proviso, the following proviso shall be
substituted, namely:-

“Provided that no such rectification of any
omission or incorrect particulars shall be allowed
after the due date for furnishing of return for the

. month of September or second quarter following

the end of the financial year to which such details
pertain, or the actual date of furnishing of relevant
annual return, whichever is earlier.”.

. Insertion of '20. Afier section 43 of the principal Act, the following section shall
section 43A. be mserted namely:— _

“43 A.

K

@)

3)

@

Procedure for furnishing return and availing
input tax credit.

Notwithstanding anything contained in sub-section
(2) of section 16, section 37 or section 38, every
registered  person shall in the returns furnished
under sub-section (1) of section 39 verify,
validate, modify or delete the details of supphes
furnished by the suppliers.

Notwithstanding anything contained in section 41,
section 42 or section 43, the procedure for availing
of input tax credit by the recipient and verification
thereof shall be such as may be prescribed.

The procedure for fumishing the details “of
outward supplies by the supplier on the common
portal, for the purposes of availing input tax credit
by the recipient shall be such as may be
prescnbed :

The procedure for availing mput tax credlt in
respect of outward supplies not furnished under
sub-section (3) shall be such as may be prescnbed
and such procedure may include the maximum
amount of the input tax credit which can be so
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©)

©6)

™

@®

availed, not exceeding twenty per cent. of the
input tax credit available, on the basis of details
furnished by the suppliers under the said sub-
section.

The amount of tax specified in the outward
supplies for which the details have been furnished
by the supplier under sub-section (3) shall be

| deemed to be the tax payable by him under the

prov1s10ns of the Act.
The supplier and the recipient of a supply Shall be
join’ily and severally liable to pay tax or to 'pay the
input tax credit availed, as the case may be, in
relation to outward supplies for which the detéils
have been furnished under sub-section 3) or sub-
section (4) but return thereof has not been
furnished. ’ '

For the purposes of sub-section (6), the recovery
shall be made in such manner as may be
prescribed and such procedure may provide for
non-recovery of an amount of tax or input tax
credit wrongly availed not excéédiﬁg one thousand -
rupees.

The procedure, safeguards and threshold of the tax
amount in relation to outward supplies, the details
of which can be furnished under sub-section (3) by
a reglstered person,—

() within six months of takmg reglstratlon,
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Amendment of 21.

section 48.

Amendment of .~ | 22.

section 49.

(i) who has defaulted in payment of tax and
“where such default has continued for more
than two months from the due date of
payment of such defaulted amount, shall be
such as may be prescribed.”.
In section 48 of the principal Act, in sub-section (2), after the
words and figures “return under section 39 or section 44 or
section 45”, the wofds “and to perform such other functions” shall
be inserted.

In section 49 of the principal Act,—

(a) in sub-section (2), for the word and figures “section 417, the
words, figures and letter “section 41 or section 43A” shall
be substituted; | | ) B
(b) in sub-section (S),é— o
@) | in clause (c), the following proviso shall be
inserted, namely:—
“Provided that the input tax credit on account of
State tax shall be utilised towards payment of
integrated tax only where the balance of the input
tax credit on account of central tax is not available
| for payment of integrated tax;”;
(i) in clause (d), the following proviso shall be

inserted, namely:—

“Provided that the input tax credit on account
of Union territory tax shall be utilised towards
payment of integrated tax only where the balance
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of the input tax credit on account of central tax is

not available for payment of integrated tax;”.

Insertion of .+ 23. Afier section 49 of the principal Act, the following sections shall
sections 49A and be inserted, namely:— |
49B.
“49A. Utilisation of input tax credit subject to certain
-conditions. |

Notwithstanding anything contained in section 49,
the input tax credit on account of State tax shall be
utilised towards payment of integrated tax or State
tax, as the case niéiy’ be, only ‘after the input tax
credit available on account of integrated tax has
* first been utilised fully towards such payment.
49B. Order of utilisation of input tax credit.

B Notw1thstandmg | anything contained in this
Chapter and subject to the provisions of clause (e)
and clause (f) of sub-section (5) of section 49, the
Government may, on the recomm.endations of the
Council, prescribe the order and manner” of
utilisatibn of the input tax credit on account of
integrated tax, central tax, State tax or Union
territory tax, as the case may be, towards payment

. of any such tax.”.

- Amendment of ~ 24. Insection 52 of the principal Act, in sub-section (9), for the word
| - section 52, : ~ and figures “section 37”, the words and ﬁgure‘si “section 37 or
| section 39” shall be substituted.

Amendment of 25. In section 54 of the principal Act,—

section 54.
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Amendment of

section 67.

~ Amendment of
section 79.

Amendment of
section 107.

26.

YA

28.

(a) in sub-section (8), in clause (a), for the words “zero-rated
supplies” occurring twice, the words "export"-and "exports”
shall reSpectively be substituted;

(b) in the Explanation, in clause (2),—

(i) in sub-clause (c), in item (i), after the words “foreign
exchange”, the words “or in Indian rupees wherever
permitted by the Reserve Bank of India” shall be_
inserted;

(ii) for sub-clause (e), the following sub-clause shall be
substituted, namely:— | |
“(e) in the case of refund of unutilised input tax credit

* under clause (ii) of the first proviso to sub-section (3),
the due date for furnishing of return under section 39
- for the period in which such claim for refund arises;’
With effect from the 1% day of July, 2017, in sub-section (2) of
section 67 of the principal Act, for the opening paragraph the
following paragraph shall be substituted, namely -

| “Where the proper officer, not below the rank r)f Joint .

Commissioner, either pursuant to an inspection carried out
under sub-section (1) or otherwise, has reasons to believe that
any goods liable to confiscation or any documents or books or
things, which in his opinion shall be useful for or relevant to
any proceedings under this Act, are secreted in any place, he
may authorise in writing any other officer of State tax to
search and seize or may himself search and seize such goods,
documents or books or things:”.

In section 79 of the principal Act, after sub-section (4), the

following Explanation shall be inserted, namely:—

“Explanation.—For the purposes of this section, the word
“person” shall include “distinct persons” as referred to in sub-

- section (4) or, as the case may be, sub-section (5) of section 25.”.

In section 107 of the principal Act, in sub-section (6), for clause
(b), the following clause shall be substituted, namely:-

“(b) a sum equal to ten per cent of the remaining amount df tax in
dispute arising from the said order, in relation to which the

~n
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appeal has been filed, subject to a maximum of twenty-five

crore rupees.”.
Amendmentof  29. In section 112 of the principal Act, in sub-section (8), fo:r clause
section 112, ) (b), the following clause shall be substituted, namely:- ‘

“(b) in addition to the amount paid under sub-section (6) of
section 107, a sum equal to twenty per cent of the remammg
amount of tax in dispute arising from the said order in
relation to which the appeal has been filed, subJect to a
maximum of fifty crore rupees.”.

Amendment of - - " 30. In section 129 of the principal Act,-
section 129,

(a) with effect from first day of July, 2017 in sub-section (1),
for clause (b), the followmg clause shall be substltuted
namely:-

“(b) on payment of the appllcable tax and penalty equal to the
fifty per cent. of the value of the goods reduced by the tax
amount paid thereon and, in case of exempted goods,hon

“ paymeht of an amount equal to five per éent of the value of
goods or twenty five thousand rupees, whichéver is less,

where the owner of the goods does not come forward for

'~ payment of such tax and penalty;”.

(b) in sub-section (6), for the words “seven days”, the words

“fourteen days” shall be substituted.

Amendment of 31. With effect from the 1st day of July, 2017, in se;:tion 140 of the
 section 140, . principal Act,-
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(@) in sub-section (4), for the opening paragraph , the following
paragraph shall be substituted, namely:- |

“A registered person, who was engaged in the sale of
taxable goods as well as exempted goods or tax free goods,
by whatever name called, under the existing law but which
are liable to tax under this Act, shall be entitled to takg, in
his electronic credit ledger,-";

(b) in sub-section (6), for the opening paragraph the following

- paragraph shall be substituted, namely:-

“A registered person, who was either paying tax at a fixed
rate or paying under the existing law shall be enutled to
take, in his electronic credit ledger, credlt of value added
tax in respect of inputs held in stock and inputs
contained in' semi-finished or finished goods held in
stock on the appomted day subject to the followmg

| | conditions, namely:-"
Amendmentof ~ 32. With effect from the 1¥ day of July, 2017, in section 142 of the
section 142, B principal Act- | '

(a) in sub-section (1), for the opening paragraph the following
paragraph shall be substltuted namely -

“(1) Where any goods on which tax, if any, had been paid u_nder
the existing law at the time of sale thereof, pot being earlier
than six months prior to the appointed day, are returned to
any place of business on or after the appointed day, the
registered person shall be eligible for refund of the tax paid
under the’ existing law where such goods are returned by a

person, other than a registered person, to the said place of
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Amendment of
section 143.

Amendment of

section 165. -

business within a period of six months from the appointed

day and such goods are identifiable to the satisfaction of the

proper officer:”; ”
(b) in sub-section (7), for clause (a), the following clause
shall be substituted, namely:- _

“(a) Every proceeding of appeal, revision, review or
reference relating to any output tax liability initiated
whether before, on or after the appointed day under the
existing law, shall be disposed of in accordance with
the pr'ovl‘sions_ of the existing law, and if any amount
becomes recoverable as | a result of such appeal,
revision, re?iew or reference, the same shall,_' unless
recovered under the existing law, be recovered as an
arrear of tax under this Act and the amount so
recovered shall not be admissible as input tax credit
under this Act.”.

33. In section 143 of the prinblpal Act, in sub-section (l), mclause
(b), after the proviso, tlle following proviso shall be inserted,
namely:— | | o

| “Provided ﬁlrth_er that the period of one yoar' and three yeafs
may, on sufficient cause being shown, be extended by the
Commissioﬁer for a further period not exoeeding one year and

- two years respectively.”.

34. With effect from 1* day of July, 2017, for section 165 of the
principal Act, the * following section shall be substituted,

 namely:-
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“165. Power to make regulations.
The Government may, by notification, make
regulations consistent with this Act and the rules made
_ thereunder to carry out the provisional of this Act.”.
Amendment of 35. with effect from 1% day 6f July, 2017, for section 166 of the

section 166. s principal Act, the following section shall be substituted, namely:-
“166.  Laying of rules, regulations and notifications.

Every rule made by the Government, every regulation
made by the Government and every notification issued
by the Government under this Act, éhall be laid, as
soon as may be after it is made or issued, before the
State Legislature, while it is in session, for a total
~ period of thirty days which may be comprised in one
session or in two or more successive sessions, and if,
before the eXpiry of the session irnmediately following
the session or the .successive sgssiotfs aforesaid, the
State Legislature agrees in making any modiﬁcafion in
the rule or regulation or in the notification, as the case
may be, or the State Legislature agrees that the rule or
‘regulation or the notification should not be made, the
rule or regulation or notification, as the case may be,.
shall thereafter have effect only in such modified form
or be of no effect, as the case may be; so, however, that
any such modification or annulment shall be without
prejudice to the validity of anything previously done
under that rule or regulation or notiﬁcation; as the

case may be.”.
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Amendment of
section 174.

Amendment of
Schedule I.

Amendment of
Schedule II.

Amendment of
~ Schedule III.

36.

37.

38.

39.

With effect from 1% day of July, 2017, for section 174 of the
principal Act, -
(a) in sub-section(2), for clause (f), the following clause shall
be substituted, namely:- N
“(f) affect any proceedings including that relating to an
appeal, revision,‘ review or reference, instituted before,
on or after the appointed day under the said amended
Act or repealed Acts or the rules made thereunder and
such proceedings shall be continued under the said
amended Acts or repealed Acts as if this Act had not
come into force and the said Acts had net been
amended or repealed.”;
(b) for suB-section' (3), the following sub-section shall be
substituted, namely:-~ ' '
“(3) The mention of the particular matters referred to in
section 173 and sub-section (1) shall hot be held to
prejudice or affect the general application of the Medhyé '
Pradesh General Clauses Act, 1957 (Ne.';.% of 1958) with
regard to the effect of repeal.”.
In Schedule I of the principal Act, in paragraph 4, for the words
“taxable persoh”, the word “person” shall be substituted. |

Iﬁ ‘Schedule' 11 of the prineipal Act, in the.headin'gf, after the word

“ACTIVITIES”, the words “OR TRANSACTIONS” shall be

inserted and shall always be deemed to have been insert_éd with
 effect from the Ist day of July, 2017. o

In Schedule III of the principal Act, —
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(a) after paragraph 6, the following paragraphs shall be inserted,
namely:—

“7, Supply of goods from a place outside India to
another place outside India without such goods
entering into India.

8. (@) Supply of warehoused goods to any person

before clearance for home consumption; |
(b). Supply of goods by the consignee to any
other person, by endorsement of documents
of title to the goods, after the goods have
been dispatched from the- port of origin
" located outside India but before clearance
for home consumption.”;

(b) the Explanation shall be numbered as Explanatlon 1 and
after Explanation 1 as. so numbered, the following
Explanation shall be inserted, namely:—

“Explanation 2.—For the purposes of paragraph 8,
the expression “vs}arehoused goods” shall have the
same meaning as assigned to it in the Customs -
Act, 1962 (No. 52 of 1962).”.

Bhopal : ANANDIBEN PATEL
- Governor
Dated, the 24th November 2018 Madhya Pradesh.
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